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/..
AFFIDAVIT FILED ON(BEHAEF OF FORET RANGE OFFICER, DALMA RANGE,

DALMA WILDLIFE SANTUARY, (i.e. RESPONDENT NO. 3 HEREIN).

| Dinesh Chandra, son of Late Baldev Prasad, aged about 59 years, by Religion -
Hinduism, by Occupation - Service under the Saranda Forest Division, Chaibasa
in the office of Deputy Foret Conservator and Field Director, Elephant Project, -
jamshedpur, Government of Jharkhand, having its office at DFO Chaibasa, Van
8hawan, C.H Area (Northwest), Near Parsi Aramgah and Sai Mandir, P.O. —
Sonari, Jamshedpur, Jharkhand, and presently camping at 8/1, K.S. Roy Road,

Kolkata — 700001, do hereby solemnly affirm and state as follows:

1. That, | am the Forest Area Officer, Dalma Wildlife Westrern Range,
Chandil, Government of Jharkhand and that | am aware of the facts and
records in the instant case and have gone through the allegations and
contentions in the Original Application and | have been duly authorized by -
the Respoondnet No. 3 herein, as such |-a@‘%t“?érrt§§ent to make and affirm

perm——

,‘ \‘,..V/
the instant Affidavit. /L, \?.«\%




2. That, | am a law-abiding Citizen of India and very much respect the

Constitution and Judicial System of India.

3. Thatin pursuance and in compliance to the order dated 28.11.2024 of this
Hon'ble Tribunal in the instant Original Application, the instant Affidavit is .
being filed on behalf of the Respondent No. 3 herein i.e. Forest Range

O

Officer, Dalma Range, Dalma Wildlife Santuary, Government of Jharkhand.
4. The brief facts of the said case are as follows:

i. That the order to shut down the factory has been passed, as the
location of the factory has come within the Eco-Sensitive Zone in
terms of the Notification dated 29.03.2012 issued by the Ministry of
Environment and Forest, New Delhi published in the Extra Ordinary |

Gazette of the Government of India.

i That Dalma Wildlife Sanctuary notified under Wildlife (Protection)

Act, 1972 lies near Jamshedpur in East Singhbhum and Saraikela-

Kharsawan District of Jharkhand and extends over an area of
ﬂ%\ 193.5077 Square Kms. The Asians Elephant is the species of vital
E CD\}VT O

M @wortance in Dalma Wildlife Sanctuary, besides some of the

RY x’cremely endangered species like Ratel, Wild Dog, Mouse, Deer,
NOTARY %

L_':'K REGD *»)Irfcﬁan Giant Squirrel, Python, Pangolin, Serpent Eagle, etc. which -

....

L\ DRI2022 g
‘*1 £é also found in this Sanctuary. The forests here intercept rainfall

“rqvﬁﬂk and help recharge ground water aquifer and protect rivers and

nmw"” -

streams against siltation by minimizing soil erosion. The Sanctuary
has a well-knit network of 159 streams, 82 being perennial or semi
perennial and the rest of seasonal nature. Subarnarekha River and

Dimna Lake are fed by these streams.



iii. That the Indian Board of Wildlife in its XXI meeting held on
21°t January, 2002 adopted the Wildlife Conservation Strategy-2002
envisaging declaration of land falling within 10 Kms. of the boundary
of Naticnal Parks and Sanctuaries as eco-fragile zones (generic
name). It was communicated to State/Union Territory
Governments. Due to the reservations expressed, by few States, the
matter had been once again examined by the National Board for
Wildlife in its 2”4 meeting held on 17" March, 2005, wherein it was
decided to have site specific eco-sensitive zones. This decision was
communicated to all the State/Union territories vide letter dated
27" May, 2005 and proposals for the same were invited. The
purpose of declaring eco-sensitive zone around National Park and
Wildlife Sanctuaries is to create some kind of “shock absorber” for
protected areas, which would also act as a transition zone from
areas of high protection to areas involving lesser protection as in this

,;mne the activities would be regulatory in ‘nature, rather than
/{Q‘&// \]Si?éhluur\/c nature, unless and otherwise requwed so. These will

@?Aﬁﬁ"’en\sure maintenance of biodiversity-friendly habitat continuity
‘ ﬁﬁt,u (O
‘a,\ I3/ 00 ;,Lhrimah corridors free of pollution (air, water soil, noise, etc.).

i'\ %\\
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urther, it is pertinent to mention here that the Hon’ble Supreme
Court is also considering this issue of declaration of eco-sensitive
zone in I.A. No. 1000 in W.P. (C) No.202/95 and W.P. (C) No.
460/2004.

iv.  Thatin orderto conserve and protect the area around the protected

area of Dalma Wildlife Sanctuary as Eco-Sensitive Zone from



ecological and environmental point of view, draft notification under
Sub-Section-1 read with clause (v) and Clause (XIV) of Sub-Section
(2) of Section 3 of the Environment ( Protection) Act, 1986 was
published in the Gazette of India, extraordinary vide notification of
the Government of India in the Ministry of Environment and Forests
bearing No. S.0. 69 1(E) dated 5t April, 2011 as required under Sub-
Rule (3) of Rule 5 of the Environment (Protection) Rules, 1986,
inviting objections and suggestions from all persons likely to be
affected thereby within a period of 60 days from the date on which
copies of the Gazette containing the said notification were made
available to the public. All objections and suggestions received in
response to the draft notification have been duly considered by the
Central Government and thereafter in exercise of the powers
conferred by Sub-section (1) read with Clause (v) and Clause (xiv)
and Sub section (2) of Section 3 of the Environment (Protection) Act,
1986 and Sub-Rule (3) of Rule 5 of the Environment (protection)
Rules, 1986, the Central Government vide Notification No. S.0. 680
(E) , dated 29" Mach, 2012 notified the specified are upto 5 Kms.
from the boundary of the protected area of the Dalma Wildlife
Sanctuary is the Eco-Sensitive Zone (hereinafter called as the Eco-

Sensitive Zone).

That Para-3 of the Notification dated 29.03.2012 provides for

various activities which have been prohibited, activities which are to

be regulated and aCtIVltIE%Vh@yaTeMItted in the Eco-sensitive |
,{,« \/,/’_M“"“‘ \
@

X/ NOTARY \“ﬁf«\;
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Further, the activities mentioned under “Prohibited” category
which are unqualifiedly deleterious and polluting cannot be carried
out in the Eco-sensitive Zone after the issuance of the Notification
dated 29" March, 2012, where as the activities classified as
“regulated” category are meant for regulation as per Zonal Master
Plan and as per is Pargrsph-2(6) pending the preparation of Zonal |
Master Plan and its approval by the Central Government, all new
activities except for those which have been prohibited for in the
notification, will be allowed only after the proposals are scrutinized
and approved by the Monitoring Committee constituted in
Paragraph-4 of the notification with the Commissioner of Kolhan
Division as the Chairman and Divisional Forest Officer Incharge of
Dalma Wildlife Sanctuary i.e. the Divisional Forest Officer, Wildlife

Division, Ranchi as Convener.

It is further stated and submitted in Pararagh-4 (6) of the
notification dated 29.03.2012 empowers the Chairman and the
Convener of the Monitoring Committee to take action under Section
19 of the Environment ( Protection) Act, 1996 against any person

who contravenes the provisions of the said notification.

That the Appellantis a manufacturer of pipe protection material and
coal tar pitch material and the industry of the Appellant is situated -

at Mouza- Mirzadih, P.S. Patamda, District East Singhbhum, which is

the part of the enclave village (village situated msm‘fm&

7 QY __-J«“
Eco-Sensitive Zone of Dalma Wildlife Sanctuary. ’?\*J/ @N&

</ noOTARY \“i’A
= REGD WO %gz
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vii.  That the premises of the Appellant falls within the boundary of Eco-
sensitive Zone of Dalma Wildlife Sanctuary and it involves the
process, which are emitting out pollutants and releasing lot of gases
and heat which are detrimental to eco-system of wild animals of

Dalma Wildlife sanctuary.

viii. That many of such industry including the polluting industry of the
Appellant is illegal as per provision made in concerned GOl
Notification dated 29.03.2012 and therefore the action of the
Respondent in ordering of close down the factory is legal, valid, just
and proper and is in the interest of the Nation and accordingly the

instant appeal is liable to be rejected outrightly.

ix.  That the Appellant has prayed in Para (C) for a declaration that the
Notice/Order dated October, 10, 2012 being Annexure “A-2"
(collectively) is illegal, null and void, abinitio, unenforceable, not
binding on the appellant and is liable to be delivered up and
cancelled and in Para (d) To withdraw/Rescind, recall revoke or set

aside the notice/order dated October 10,2012 belong Annexure “A-

s VT 0
A 0 £ %1 ~,ollect|vely) hereto and in Para (F) Prohibiting the Respondent
’;( NOTA TARY? %mtles from giving any effect to and/or further effect to the .
: |5
BEGD Mo @/order dated October 10,2012.

-l
Wﬂ“‘ the prayers made in respect of Notice/Order dated October 10,

“—//2012 issued by Respondent No. 3 is totally devoid of any merit both
in law as well as on facts and is fit to be dismissed since the same
has been issued in compliance of notification dated March 29, 2012

issued by Govt. of India MoEF, New Delhi and the aforesaid
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notice/order dated October 10, 2012 is wholly legal and valid in the

eye of law.

5. Now dealing with the paragraphs of the instant Original Application, | state
that, save and except what are matter of records in paragraphs 1 and 2 of
the said application, | deny and dispute the statements contained therein.
It is pertinent to mention here that the instant order/notice dated October
10, 2012 is wholly legal and valid in the eye of law as the same has been
issued in compliance of Gazette Notification dated March 29, 2012 issued
by MoEF, New Delhi. The Appellant is duty bound to carry out its activities .
and operations in the factory located at Dimna Road, Mirzadih,
Jamshedpur and Appellant cannot be allowed to run the factory in the

interest of nation and the order dated 10.10.2012 is well founded.

6. That with respect to paragraphs 3, 4, 5, and 6 of the said application, save
what are matters of records | deny and dispute the statements contained
therein, | further state and submit that Paragarph 3 of the notification

ated 29.03.2012 states about the categorization of various activities in

/ P »§of the said Eco-sensitive zone as “prohibited”, “regulated” and -
:r",;t\; t{f h \ \‘h/’ o)

Q[/ NO ‘Aﬁt rT\ftLéd The activities mentioned under “prohibited” category which

REGD aPEUn mllfledly deleterious and polluting, as it is the case with various
0832022 /&)

activi

@mtegra! to the manufacturing unit of the Appellant, shall not be

A thhed out in the Eco-sensitive zone after the issuance of the notification
e wMa”;t&ed 29.03.2012, whereas the activities classified as “regulated” a

meant for regulation as per Zonal Master Plan and as per its Paragarph

2(6) pending the preparation of Zonal Master Plan and its approval by the

Central Government, all new activities (except for those which have been

prohibited or permitted) in the notification will be allowed only after the
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proposals are scrutinized and approved by the Monitoring Committee
constituted in Para-4 of the notification with the Commissioner of Kolhan
Division as the Chairman and Divisional Forest Officer Incharge of Dalma
Sanctuary i.e. the Divisional Forest Officer, Wildlife Division, Ranchi as
Convener. That in this connection, the order dated 07.09.2012 of the
National Green Tribunal in Rohit Choudhary Vs. Unio‘n of India and others.
Case is also relevant. It is pertinent to note that Wildlife conservation
cannot be restricted to National parks and Sanctuaries. Areas outside the
protected area network are often vital ecological corridor links, which
must be protected to prevent isolation of fragments of bio-diversity
otherwise they will not survive in the long run. That the Appellant has
raised the issue of legality of the issuance of Notification No. S.0.680 (E)
dated 29.03.2012 and the inclusion of the Village - Mirzadih in the said
notification, which is not maintainable in the eyes of related

environmental law. They will not survive in long run.

é%f;;‘*\i_n;ta@%ppeai. and thatJ.S.P.C.B, Ranchi is the competent authority to file
“i===feptyin respect of statements made in this para.

8. That with respect to paragraphs 8, 9, 10 & 11 of the said application, save
what are matters of records | deny and dispute the statements contained
therein, | further state and submit that the Notice/order dated 10.10.2012

is wholly legal and valid in the eye of law. The reply to that effect has
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already been made in aforesaid paragraphs and the same is repeated and

reiterated herein also.

However, the statements made in Paragarph 11 of the appeal which is not
based on records are denied and disputed. The statements made in 3line
onward in Paragraph no. 11 is wholly incorrect, wrong and hence denied
and disputed. The reply to that effect has already been made in aforesaid |
paragraphs and same is repeated herein also. That draft notification was

made public and reply has been made in aforesaid paragraphs.

9. That with respect to paragraphs 12 & 13 of the said application, | vehemly
deny and dispute the statements contained therein, | further state and
submit that the Appellant has made a wrong interpretation of Notification

//O\Fﬁ-%dﬁQ\% 2012. It is totally incorrect and wrong to state that the said

O@, annot be given any retrospective effect and its effect will be

.é of its issuance and it will have prospective effect. The

§@Gm|tted that his factory falls within the Eco-sensitive Zone

lD.Tha’—{WWh respect to paragraphs 14 & 15 of the said application, | vehemly
deny and dispute the statements contained therein, | further state and
submit that the polluting industry of the Appellant cannot be allowed to
run further in the light of the provision contained in Notification
No.5.0.680 (E) dated 29.03.2012. Moreover, the villagers of Khadia Basti .
had also made complain that the factory is creating much pollution by
discharging salvage and other products passing through the drain. They
have further narrated that the drains are always filled with the muck of the

factory creating health hazards i.e. suffering from lungs diseases.
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A Photocopy of the Complaint of the villagers of Khadia Basti Dimna Road

Mango, Jamshedpur are annexed herewith and marked as Annexure - A .

That it is further humbly stated that even the living creatures i.e. aquatic
wild animals like fishes, frogs, etc. are dying rapidly. These contaminated
fishes are being consumed by avian fauna i.e. birds of the sanctuary which

is detrimental to the population of wild animals and sanctuary.

The Photocopies of the Photographs of dead aquatic wild animals are

annexed herewith and collectively marked as Annexure - B.

That it is humbly stated and submitted that moreover the manufacturing
unit is at the boundary of Dalma Wildlife Sanctuary i.e. in between the
Mirzadih PF and Dimna PF. The polluted water of the drainage is being

f;cli“rsumed by the wild elephant often use to cross Dimna Nala. They used
L /

’,__ ——

/to coﬁsd’”ﬁgiegwater of Dimna Nala, which will create serious threat to wild

4

A PHbtocopy of location map and area of the sanctuary is annexed

herewith and marked as Annexure - C.

It is to submit that the wild animals of Dalma Wildlife Sanctuary is
continuously facing threat from the deleterious and polluting industry of
the Appellant. The Dalma wildlife Sanctuary is very sensitive and possesses
very high position in the conservation of wildlife and its habitat. The

Appellant cannot be allowed to burn the houses of wild animals, the
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vulnerable gems of the world which are now being kept under strict
supervision and monitoring from all kinds of people including the Hon’ble

Court. The Appellant assumptions are baseless.

it is further stated and submitted that the Hon’ble Supreme Court has
taken serious view in the case being W.P. (C) No. 202/1995 (T.N.
Gondaverman Thirumulpad Vrs. Union of India). It is further stated and
submitted that the violation of anti pollution laws does not only adversely
affect the existing quality of life, but the non-enforcement of legal
provisions often result in ecological imbalance and degradation of
environment, the adverse effect of which will have to be borne by the

future generations.

That it is further humbly stated and submitted that in the case of T.N.
Gondaverman Thirumulpad Vrs. Union of India 2012 (3) SCC 277 the
MJ:LOH ble Supreme Court has held that Environmental Justice could be

A

QO\iwa“CQ‘é@d‘only if we drift away from the principle of anthropocentric to eco-

f
! m‘ S&Jhuﬁan hm;; only instrumental value to humans. In other words, humans
\ (@2 ;»ﬁ}”h ] ;’&

31,; ‘take ;{ft{é}zdence and human responsibility to non human bases benefits

#ﬁizgmmans Eco- centrism is nature centered where humans are part of

‘x-,.—.-—/

nature and non-human has intrinsic value. In other words, human interests
do not take automatic precedence and humans have obligations to non-
humans independently of human interest. Eco-centrism is therefore live
centred, nature centered where nature includes both human and non-
humans. This polluting manufacturing unit exists in eco-sensitive zone of

Dalma Wildlife Sanctuary.To maintain healthy environment and to save

the forest, vegetation and adverse impacts on the environment,
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biodiversity and flora and fauna of the sanctuary the said manufacturing -
unit should not be allowed so that our natural resources can be protected
and the homeland of Indian Elephant and so many endangered species
could be saved. The National Green Tribunal Vs. Union of India passed in
application No. 38/11 has rightly observed that “No Development Zone of
Kaziranga is posing immense threat to the bio diversity, eco-sensitive zone,
ecology as well environment”. It has further instructed to MOEF, CPCB and
SBCB to adopt any other appropriate major and take any other steps
permissible under law to remove all the industrial units from no
development zone and to prescribe stringent standards to eradicate
pollution so far as industrial units situated outside Eco-sensitive Zone are
concerned. It is pertinent to note that Wildlife conservation cannot be
restricted to National Parks and Sanctuaries. Areas outside the protected
area network are often vital ecological corridor links and must be

”? Q‘é ﬁ)}_ected to prevent isolation fragments of bio-diversity which will not
AN

; vl
7 sur \é’{}n the long run.
‘ﬂc/ GTA% Y \}\
|=| REGD

h\ g}@y’%@Tﬁ;& n’f@ufaf’curmg of coal tar pitch and pipe protection materials industry -
Mﬂﬁe Appellant is situated within the eco-sensitive zone and more
O h_rg;a‘“’eé/éorlcally lies inside ( an enclave village) the Dalma Wildlife Sanctuary.

The various activities being carried out at the industry site include charging

of coal tar, distillation, temperature raising, testing, cutting, bagging,

loading, unloading, etc. which involves the various mechanical and

chemical treatment and lot of pollutants are emitted out in the eco-system

of Dalma Wildlife Sanctuary and thus unwanted and toxic elements are

being poured in the lives of wild animals of surrounding area of Dalma

Wildlife sanctuary. As such the polluting industry of the Appellant cannot |

be allowed as the same is illegal.
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Moreover, it is further stated that in order to conserve and protect the
area around the protected are of Dalma Wildlife Sanctuary as Eco-sensitive
zone from ecological and environmental point of view, a draft notification
under Sub Section (1) read with Clause (v) and Clause (xiv) of Sub section
2 of Section 3 of the Environment (Protection) Act, 1986 was published in
the Gazette of Indian (Extraordinary) vide Notification of the Government
of India in the Ministry of Environment and Forests bearing No. S.0. 691
(E) dated 5™ April, 2011 as required under Sub Rule (3) of Rule 5 of the
Environment (Protection) Rules, 1986, inviting objections and suggestions
from all persons likely to be affected thereby within a period of 60 days
from the date on which copies of the Gazette containing the said
notification were made available to the public. All objections and
suggestions received in response to the draft notification have been duly
considered by the Central Government and thereafter in exercise of the
powers conferred by Sub-section (1) red with Clause (v) and Clause ( xiv) .
of Sub-section (2) of Section 3 of the Environment ( Protection) Rules,
1986, the Central Government vide Notification No. S.O. 680 (E), dated 29™
March, 2012 notified the specified area upto 5 Kms. (i.e.0to 5 Kms.) from
the boundary of the protected area of the Dalma Wildlife Sanctuary as the
Eco-sensitive Zone (hereinafter called as the Eco-sensitive Zone). The

relevant position of the said notification may be read as follows :-

’;}: '\\Y “AND WHEREAS, copies of the Gazette containing the said
Y *¢

MQTAR \ w'| notification were made AND WHEREAS, all objections and -
REGD =0 ,ﬁ’!\

OB3/2022 ,/f’ 'suggestions received in response to the draft notification have
J;

\.. \\ /f;: \ ~ been duly considered by the Central Government”.
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As such, the statement made by the Appellant is false.

A Photocopy of the Notification No. 5.0. 680 (E) dated 29" March, 2012
of Dalma Wildlife Sanctuary is annexed herewith and marked as Annexure

- D,

It is humbly stated and submitted that Para-3 of the Notification dated
29.03.2012 provides for various activities which have been prohibited,
Jctivities which are to be regulated and activities which are permitted in
the Eco-sensitive Zone. The activities mentioned under “prohibited”
category which are unqualifiedly deleterious and polluting cannot be
carried out in the Eco-sensitive Zone after the issuance of the Notification
dated 29™ March, 2012, whereas the activities classified as “regulated”
category are meant for regulation as per Zonal Master Plan and as per
Para-2(6) pending the preparation of Zonal Master Plan and its approval |
by the Central Government, all new activities except for those which have
been prohibited or permitted in the notification, will be allowed only after
the proposals are scrutinized and approved by the Monitoring Committee
constituted in Para - 4 of the notification with the Commissioner of Kolhan

_,;f’*éaﬁiimp\ﬁwsmn 35 the Chairman and Divisional Forest Officer Incharge of Dalma

‘l"::"( N :f/r\b
// . ﬁg}ui ‘tﬁ‘g« Saf\ctuary i o. the Divisional Forest Officer, Wildlife Division,
oo / "\\39"\"" ,Q« -
=G0 ,gawnc ?;?i\s Convener.

—~~a );,,2;91’03.2012 empowers the Chairman and Convener of the Monitoring

Committee to take action under Section 19 of the Environment

(Protection) Act, 1986 against any person who contravenes the provisions

of the said notification.
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Moreover, the Appellant’s polluting industry is adversely affecting the
wild animals of Dalma Wildlife Sanctuary as well as it is damaging,
destroying and destructing the habitat and eco-system of the surrounding
area and thereafter under the provisions contained in Notification
No.680(E) dated 29.03.2012, the answering Respondent has issued the

instant order, which is as per law and in the interest of justice.

Also, it humbly stated that it does not appear from the documents that
the Appellant is running the business of manufacturing of pipe protection
material and coal tar pitch legally with requisite and valid mandatory
license, permit and clearance as per law. Moreover, the manufacturing of
pipe protection material and water pipe industry of the Appellant falls in -
the Eco-sensitive Zone of Dalma Wildlife Sanctuary involve fining of
reaction vessel and burning of coal tar and Anthracene Oil, which
generates lot of heat and polluting gases which disturbs the eco-system
of the surrounding area of eco-sensitive zone and adversely affects the

movement and living of wild animals of Dalma Wildlife Sanctuary. Further

/_?ag wrap works also involves the processing of glass fiber tissue and
7Y ! O .
c;\j /‘ m’tadu}fg,t at very high temperature and during the process, the polluting

NO TaFES a\re%mltted out at large scale which further pollutants the eco- ‘

i - m
: J "7";‘*«**’57 S'géj)m Qﬁ“t’he surrounding area filling under Dalma Wildlife Sanctuary. The
& "‘, A;L, a*‘*’ /

\ i,\ afore £act|vnt|es of the Appellant’s industry being deleterious and

&_m@ﬁﬁﬁn@ are prohibited in the notification dated 29.03.2012, hence

cannot be allowed to be carried on further. Therefore, the Appellant has
been called upon to close down the said manufacturing of pipe protection

materials and coal tar pitch industry, which is as per law.
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11. I'state that, save and except what are matter of records in paragraphs no.
16 to 20 of the said application, | deny and dispute the statements -

contained therein.

12. That with respect to paragraph no. 21 of the said application, | deny and
dispute the statements contained therein. | state that the grounds
mentioned there under are all baseless, vague and have no legal stand as

the same is devoid of ay merits both in law and facts.

13.That, this Counter Affidavit is filed bonafide and in the interest of justice.
It is therefore prayed that Your Lordships, may kindly be pleased to accept -
the instant Counter Affidavit as the Respondent has taken all necessary

actions to address the issues raised.

14.That the answering respondent seeks leave to file any further affidavits, if

required, as per direction of the Hon’ble Tribunal.

15.1 state that the statements contained in paragraph nos. 1 to 3 are true to
my knowledge, the statements contained in paragraph nos. 4 to 10 are
true to my information derived from the official records of the case, which .
| verily believe to be true and the rest is/are my respectful submissions

before this Hon’ble Tribunal.




VERIFICATION

|, Dinesh Chandra, son of Late Baldev Prasad, aged about 59 years, by Religion -
Hinduism, by Occupation - Service under the Saranda Forest Division, Chaibasa
in the office of Deputy Foret Conservator and Field Director, Elephant Project,
Jamshedpur, Government of Jharkhand, having its office at DFO Chaibasa, Van
Bhawan, C.H Area (North west), Near Parsi Aramgah and Sai Mandir, P.O. —I

Sonari, Jamshedpur, Jharkhand, and presently camping at 8/1, K.S. Roy Road,
Kotkata — 700001.
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Tt o Elo GeI0-33004/99 REGD.NO. D. L.-33004/99

o g :
Che Gazette of India
SO
EXTRAORDINARY
WM [|—\UE 3—I-QUF (ji)
PART H-—Section 3—Sub-section (ii)
wftwr ¥ v
PUBLISHED BY AUTHORITY
. 59] =3 fewelt, yewfrar, wd 29, 2012947 9, 1934
No. 596] NEW DELHI, THURSDAY, MARCH 29, 2012/CHAITRA 9, 1934

Tgtator st & waew

aftrgern
. 7§ feeett, 29 =, 2012

1,30, 630(31).—»—’%@m TAHE ATATT, TR qR@T & e ol soashen-awara foa & Lasie 220
46'30 3R 22° 57' . SRR 86° 315" 3 88" 26'30"" & B e feer & s T Fr & 193.5077 T e §

aﬁzqﬁmﬁmﬁ,maﬁaamﬁmwm%,mm@mtﬁwmmé@%
‘iza,sfrreﬁm,mfsm,Wmﬁm,m,m,m,m,m%ﬂmawmﬁmm%;

aﬁzwawm%wmﬁwﬁaﬁwaﬁ@m%',aﬁzwqémaﬁﬁmsfmﬁﬁmaﬂﬁ%'mu
1 fzd) e A A Fiag ol feere & s @ Al ol R #Y @ FR ¥ ) AR ® s 159 AU 5
m'%airgmwaﬁ%wgan%rwﬁ@szmmmm%mﬁﬂmmﬁwmaﬁiww
Ten 7, geoften 76t 3R fem siter & v @ w3

ﬁnwm%ﬁmaﬂaam#ﬁm%ﬁm%mﬁmﬁﬁuﬁmmmﬁgﬁ
e 3 gifera ferr smo | :

3R TvERoT (REvT) sfufTE, 1986 (1986 F129) F1 ¥RT 3 # 39-41 (2) B FFWR (XIV) 37997 (V) B
e 9f3d SR 399 (1) B SR e sl w7 waer W ey srgE ge 691 (%) fe § 379, 2011 WA B
W,mimmﬁ,ﬁm%mm(ww)ﬁm,1986@&@5%@—%(3)@&&&4@%@9%%?#3@
e e it safeai SR gam wo ¥ SvdE i ® SR & fou ST e Rl | as Rt @
e 7t Y o

3R I e T § ot wfei SR H s I, 2011 S F0E T o

ﬁz@aﬁummmaﬁm%mﬁmmﬁwwgwﬁmmm@ﬁmmm
W%,

3d:, 79 BRI TIHR, T3fa07 (FEor) sifufTam, 1986 (1986 1 29) H U1 3 3 I9-u (2) B &L (V) T
TE (xiv) ® Fe faq I9-um (1) R waferor (wrew) Fram, 1986 @ Fraw s ® 39-Frm (3) & 2R vew viw @
mm@mmﬁmmam%ﬁmmﬁmﬁw%ﬁqﬁﬁmmmﬁmwm
%%ﬂmmmﬁmﬁmmm(ﬁmmmmmm.m%)%mﬁafwﬁa
w2 ZL A
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1. &ow SOE InraRva ¥ Ta-Afelta s & R, - (1) gem agee AR
e iR R ¥ @, S e s o o sy & o ufvad S & SeEgR S
s TS 3 39 GG TR S Ge aed ARG & AT & e 0-5 el ®
2 aa e gan &

@) SRIT WS ¥ o A T 522,98 a7 feeiex & Frfafaa am @t whfed
AT & AT

(i) afa &= Rea wia
Ml @ HA W& - 85
o Af-afea s o oftafag few 59 aen &= -

Ragras - 200.28 Fif feperaex
CERE] - 198.30 g fpeiiex
el =  398.58 @ fheriieR;

(i) w=farg el &t DS s frm i

Ta $H P d=A - 51

go! Af=afea sm & wfiafaa 89 aer &7 -

Ragda - go.4asar feamdeR

T &7 - 43.95 a1t fpariex

4y = 124.40 g feiex 2;
(i) foeraas -

odl ey e & gaman, SRR 3R Mo sweRR @5 iR R sk
wxarE foe & aifea sk fvdie @s

(iv) femaxax:
ot 1 AT A 8
qat Rigsw 377.89 91 fEenutex
WRTAGAT-GREATS 145.00 311 fopenaex
P | 522.98 T fenHie

(3) o1 afilca 54 o FFew, Il 1 ¥ 3K aomn g Affed T F s A
mﬁaﬁ@,mz%mﬁwaﬁmé@m

—29 ~
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[ =™ [I—avs 3(ii)] A &l WAYA : AHEYRA

2. e got-wftalka 9 & fe S aex @[ (1) o g Affes S @
A AR W@, 5T WRER g1 vt Ay ¥ dur fsgn smem, s i a=asia (w=ermon)
terfram, 1972 (1972 &1 53), 59 & Twd Jgad TR o T Aror ¥ Haiftr fafer #
fafafée fomar e &, wemita @ drsmsit sk Fider g wreR g1 o fse smod st
o 39 SR & IR 89 & 918 v ¥ & HIaR g TRBR & YATaRvT UF 9+ WA
ERT 3rgHTea & |

(2) = AR} wiE B 9 Tefta asat fawmt SR wafaror 3R @, o foe,
g, TRUTA®!, IaRa AR AREs T o faa @ S faumt & wef @
yatarr 3R wikRerfadt & fafim vegsht o wfnfaa &= & gfc @ dar fsar smem |

(3) Ia WX WM, JERT &F B Yeamafad ax+, faomm I et & Wk,
STOTEvT &3l & YEeH, S Jded, Yo gdem, fiedt stk TR wRevr, wura e sk
niRkfRerfa 3k wafaxor & 30 veqsit o savadani & foe sawn sl

(4) S WReR @, 9 faeae gon v, Wik, afadl, oA $ geR! 3R @, By
&AM

(5) T am, A A, HfY aref anfe @1 eRa sudn ¥ iR &Ra 3w # aikads
T8 foa s ==y 5 e &t ake ot faom wa it ik ot

3fx & smari et B @1 B & RiE v g B A e v B g

FF B VI 366 B B b fov &ar o1 woar & a7 W 39 vd & wrw 7B e
FISTd FHARTY B WA F 300 Hiex B g R B M dspie @1 Fmfor srgsna =& fvan
Se | '

(6) smr-vfafea = & fow srvemmer @@ & TR 3R FT WOR g IGHT
JrgHe faarre= &1 w9 v frarem (W 3 § fifaiie) aa sxaat @ ki 4 §
ffde wfifa g wdfara sk sigaifea fove s & yeeaa srpea fesar sem|

(7) B arm, &Rkt & 3R BV &  wRonfies w7 & a7 fesan smom s smrgaa @
IuTEd HY &A1 B a7 &t ¥ aRafda fear sn wdm)

(8) ST ARex @M, 3o dfafed T @ @i e wfufa & fow ve ke s &
foRY & fat fafretaor o1 frar &x afea 390 gr1 v o oo fifreea & fore
3T B FHN | :

(9) H=a SR vd 757 TR 374 3917 fafafe ax wrpeht afe s srfrger & swaedt
B G B T ITeID GHS A & |

3. o APwRa 3 F aRif, Rirafia stk s e 3 &7 ¥ JuEe

e T&d gU g1 ATAfea ST 7 drdwang, 39 e & sueE 3 ¥ R fafafia
%U HTE'PF I e — -

— TN
\,.)/-*‘““" ~— \

Y Nk
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(4)

e gargui |

7 Aftrge & TS # gHeH W A1 I0E I, Gguor e aret @ @,
g1 Afafea T & e wnfie fosar s srgena =& fosar smem |

feht o iR ygwurERY, R @R, Bt due W ar dar JA, BN, el B @,
qErE ar By snenfa 3T wWeeh W ¥ A E gor-afatea s F @ sk
gafarer R e woR & ufigpe gue 7@ e &, 3R 39 g6R & A &
go-af=afea o= & argafa @ s s |

AP W anenid fd ft Tu 36 & 2w B s Afafed S & A’ §
FrgAfa e & s |

IEGTA AR G

= Affea = A vty el & arafes we smavamanstt & Riara i
YHR & T B Bl I el [l SE |
zo1 Afafea s # feeh Bl Rrareem ot srgsma 1@ fosan s |

femfor fsarasemy :

T IS THARVY B A A A &t dex B g & iR (6 geR & e
fomtor @Y argaTa 72 fopar e |

dg:

I3 a7 4fYr & fow W59 WeR auw W, Tord R Fret iy & o et

e aorFeR @ 50 WER g1 et e & IR g sgwa & foe & @
FER &, 77, IRERY, T3 srerar Fah oftr ® U B weE T& B |

(5)

uefe :
wieT sl & wdes AReR @i & SR e faar smem, e 5 sa

gﬁﬂ,mmﬂsﬁrsﬁ%ﬁﬁawmmﬁ,ﬁmméqﬁmﬁm
ZRT yafaxor sk a9 darea & wwel @ daR fHar s aren, 3 9 JRe @ F @ Wi
8w |

(6)
@)

@)

yTpfare fasrad wre :

= Afxfea S o aggea mefie ik widt &t vgam o S @R v a
e A, IR, O, R, wifedt, v, qo, wd, W, g9 3l sk I
iRerT & foTe Y Mipiie AfET B Sier AReR e § wfttert favar ser |
firrag e & s e a1 fmio Gaee siplas 3R ama MRt
e, atazer 3R a9 darerg # $0g R gRT IR & @15el & WREv B
fere wifeet 1w & s fafrafia fear smom | 3 demm S aReR @ @R
3U-SE HINER @ T et &

w2
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_21

(1)

(12)

ag faffa farraa wme

so-df=ifed s § waw WRoAw, saplaal a7 3R Mefie, ardgee,
BAIHD AR TIPS Aecd B UM PR 37 IE0T & e A &1 s,

fafereaar 3% siaet fodiy w7 F s @l ogt ot Sfua 9w W A sk

3U-FieT AR} @ § wfnfera fosar smem |

foRraa w@t W) a1 39e AT faer ar Fwfor fsareamt @t 37 tRkT (6) &
Gs (@) # ffde, upfas ik ame il frmaa wel & foe wtee fafeg &
IR fafrafia fesar smom |

o

4f1 & ftrm @, W sk e 3w & fore y-51 o T & e s
foan e |

irfis, aftifsas 3w 2 4-51 e & fav s y-si o 3k e
wfafa & qd forfaa srgafr ot @t foraes sianfa U=t ama o & s s @ Frereh
T Fe & |

Y-37T DY DI fawo! IR 4 & - nfSa Frrr wfify & of srgeie & Raara =@
& e |

Wﬁkﬁﬁ@fﬁgﬁ%ﬁq%ﬁmmm%m%
TR0 3R 3w faaRor @ (wveon) siffeam, 1980 (1980 @1 69) & Ut &
g fafsrafia foar st |

et & QWO a1 yguor &t fords siata nfafaferl @ wgwor ar yguor off &, e
és%uag&xam%uawﬁl

qaTd gt T s ;

Sel WIRER @ TETS! ea W) U arat o sueffa avm, 5 ) iR e &
fmtor &t srgfer & & s |

TS URTS! ea a1 3o AT # Ferd aret fagm ger W e aRe & Fretor #
FaT T8 & st |

0§ .

3! Af=ifea 3 & e wsat @ dter axan sk worge s qer 7 TEd o
fwtor srgemer faar s & |

s &1 3901 ;
oiE N wfea o e I & wfes &1 3w =8 &0 O s @
a3 o1 g T8 afafvg g@m |

eafsy ygwor :
mm%ﬂmmmmﬁmﬁm%ﬁqﬁmﬁmﬁﬁ
Wﬁwﬁmﬁh%ﬁwwﬁsﬂrmﬁaﬁaﬁwﬁmh .

Y
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(13) afemdt o e
so-dfafea s & ik fedt a1t o anr yfs # srgoeniRa an siteifies afera
o1 frearor for s & sefa 98 @ s sk seaiRa sufdre s (sguor
frrawor stk forion) siftfem, 1974 & uget & 39 &

(14) ora smfdre:

@) FrorE @ so- dfafea 3§ ora sufdre argm 78 fear sem; w FRe
TRy HET IRER $ wiaRor 3R a7 wAca B THI-IHd R G
HRRTEAT <. B3 908 (37), ARI@ 25 fawR, 2000 ERT MfERgfad TR wifera
B s (weer 3R guree) fom, 2000 & Iuddl & TR U oI Jrferet
& =T & fow @ & ggar an|

@) (i) @ ot aesifErses sik ik ashfsissad et o 319 it &
YUFHRYT & 1w TS R &R |

(i) aNfedsan g & M v ¥ sARET 3R o deR & HEm W
g Tt fdar S| ,

(i) s Tl B 3@ Afafea ST B AR TETH v T R wafeoia w0 @
w@rard Afa o sxafya fsar sn v, ik

(v) g@r dfafea s & S srafret & JE a1 SFeme ST @ SR TE at Se |
(15) npfere w<:
T FRAT & AW & B UETH B SN qM G b FRAT BN IAD TPHIaD
= 3 T=eor AR gASTad B @ AT B A AR @i wfiafera fvan
SO G 5T TRER T &3 R a1 390 39u frarsen & ufdas &7 &
fore anteete fagia s &M |
4. Frreh wfify (1) <500 WeR, wafaror (FReon) sfafm, 1986 (1986 T 29)
& GRT 3 B AR (3) R Faad Afcerdl B FAT TR gY, $H UL B HAE BN
FrRrE ¥ fov aa sar-Jfafea e FrE afifa sms v wfafa & o7 o= &

(2) 3udk1 (1) A e Feh wfify feafafea Tt @ e e, sefq -
(®) I, DIeaT™ ISR YHIT AT,
@  wgfarer 3R a9 B, WRA WRER BT 06 Tl 18 - Few;

() 5161 (srqor Frrawor 3R forgaon) siftfem, 1974 (1974 @1 16) B GRT 3 B
30 a1 ¥ el fea eara wguor Frisor &t @ v yfafif - e,

(4) 7 3R wafaxwr fawm, siREs wReR & va afafsie - 9e;

T

—33 —



208

[ T 1I—&vE 3(ii)] HRA H TAIH : SR

g) @ faum, IRYEs WoR &1 ve wfafatt - wew;

(T) I T, FRES WRER HT 0 wfafiier - ge;

(8)  Ioa fqum, IREs WBR &1 v glataier - ga;

) oo fowm, aREs wReR @1 ve yiafaty - wew;

3 e Fafor v, IRYs wReR & s gfafaf - v,

o) wafaRer & & fora siatta (farraa wveror o & A oW o @ R-TReR

W &I v Flatren) 5 gafaxor 3R a9 doeg, YRa WER gRT
Jmfafée fear smem - wew;

WFR TEF @R, FRES WHR - Fa,

nRfefie 3k wfcu & &7 & e 9w, 5 gataver stk @
) YHTI a9 FUBRY, ST aI5id SHARVY BT WRATED - GASTH

R il & wifrrd ok P 3R 59 St B IEE $ SR ]
frmreR @ ot & .

Rt fardsendt &t &en A, f5d R & ST, IR, W 2, TS 3, 30k (ii)
¥ yHI¥ YR WHR & gafaror 3% a7 darera o AfgE=n |, $1.37. 1533,
arra 14 fRadaR, 2006 & 3udel & sreit= qd srgafa snféa 81 R afHfa s
it & 3udel & sreliE O WAl B qd sFmfaidl & [T HRd AR &
gaiaRv 3R 39 7A@ FAfde aRan |

frrt wfifa ddftra fovmt ar dest & st stk gfaf=iedt &, ge-:-1e
3R &3 & R R Fd faar-fawell ) ik #xd ge werar & foe
3T B T |

e wffa & sremer a1 waee fo 09 afea & fawg ot g9 siftgE &
Jusel @I Ieaue ool &, gafaRor (WRepvn) srftifam, 1986 (1986 HT 29) B ORI
19 & 310 Fordrad ®Ea & & foe gem &l

R wfafa vd® af 31 ard o s Rparsant & arga o 18 FRaS daen
aifte RUIE ST TR B qaiexor iR & HAeTd B Jga D |

Pad WHR & yafaror 3R a9 d1era, gag-gag ) e afufa & 0
Fercter i, St @ frraeft wifdiicr & el & sl frdest & foe siavae w8t |

a4 9ad d

A
T e
R AT
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URA FHT YIGT : FHYROT 9

(9 11—&ws 3(ii))

INEE 2

forgedc 1(3)2e]

T F WFafea & ¥ 3 ard wial o et
I |-37a: avy Rerer i
®.9. g &1 9w VO W | e, | mAwT 3 I
®.3) ®.3)

(1) ) @) (@ ®) (e) @) (8)
1 |arer TEHeET 119/14 | 1371.32 | 798.20 249 1286
2 |pleampen GeHeET 120/15 180.62 65.13 40 232
3 |wgske UeHET 121/16 | 205.69 | 54.97 21 136
4 [T geHgr 122/17 196.29 87.12 19 118
5  |3te1esAr geHe 123/18 | 320.88 | 232.37 108 504
6 |orayary qeHeET 124/19 | 42568 | 366.28 56 246
T T 137/20 | 577.70 | 315.80 205 991
8 |Traar qeter 138/21 484.31 350.29 129 561
I ERERTS YeHe 139/22 | 155.91 76.23 24 115
10 g UeHEl 140/23 | 302.71 138.45 116 604
11 |qaasre eHET 141/24 | 808.44 | 437.87 215 1014
12 |qereqes qeHey 142/25 | 544,31 394.32 104 527
13 |HHSTHRY ereeerce] 143/155 [ 368.56 249,33 67 284
14 |3y qeHET 144/154 | 859.59 | 42866 | 219 1086
15 |9RY qeHET 145/26 774.78 475.68 218 1114
16 |ctraems TEHET 148/27 | 1057.63 | 550.97 273 1510
17 [ommer qeHeT 164/45 |  349.92 170.23 174 883
18 |@ury Tena] 166/47 | 286.56 152,72 132 596
19 [rmdy TeHaET 167/48 | 336.55 226.97 104 459

20 |paw qeHeT 400/156 | 248.52 120.91 86 440

21 |(ORmETEr eHeT 401/157 |  617.99 331.19 113 565

22 |amE’ geAgET 402/158 | 615.45 | 509.00 130 708

23 |#Hzmer qeHET 405/162 | 1183.49 751.07 252 1219

24, @Ry UeHET 524/10 914.55 766.36 98 450

25 |ammy ueHe] 117/12 | 290.51 54.97 223 1204

G ueHET 118/13 | 947.56 | 664.74 443 2546

27 _ | eReRy e 147/28 | 1042.51 | 683.92 291 1361

28 |Pswapran gerer 148/29 150.17 35.52 45 195

29 ey UTHT 149/30 | 534.80 166.70 213 1019

30 |migs GeHgT 154/35 | 225.02 10.15 130 690

31 |SedE eHe 161/42 | 94775 | 281.51 359 1865

32 [gREE ueHaT 162/92 73.00 65.14 2 22

33 [T gereT 163/44 |  430.83 181.90 186 920

34 |RmaEr YeHl 165/46 | 222.16 82.14 81 430

35 [JEUR#AR ueHeT 168/49 | 77266 | 346.79-| 296 1701

1161 Gl/2012—2

. ,:! H";
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36 |SmEN e 169/50 | 755.01 | 353.68 | 226 1222
YA ECCED eHer 170/51 572.70 | 325.06 129 801 |
38 (qmEgw geHeT 404/160 | 287.94 33.49 119 600
39 [m3an qeHel 406/161 |  450.57 175,44 118 515
40 SRS qeng] 523/00 | 247.76 72.63 143 685
41 |BRI et 525/11 | 1170.59 | 723.11 203 1062
42 |amER TeHaT 526/06 | 290.45 30.60 131 665
43 |SraEmE SR 254 199.85 93.85 81 426
44 |ameeTar AEE 274 341.00 | 212.77 78 393
45 [ImEE ArEiE 243 72.84 14.85 168 776
46 |[EHgTRY S 244 92.40 1381, [ 31 1426
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 29th March, 2012

S.0. 680(E).— Whereas, the Dalma Wildlife Sanctuary, Jamshedpur lies between Latitudes
22°46° 30” and 22° 57" N and Longitudes 86° 3’ 15" and 86° 26’ 30” E in the East Singhbhum and
Sariakela-K harsawan districts of Jharkhand and extends over an area of 193.5077 square kilometers;

AND WHEREAS, the Asian Elephant is the species of vital importance in Dalma
‘Wildlife Sanctuary, besides, some of the most endengered species like Ratel, Wild Dog,
Mouse Deer, {ndian (iant Squirrel, Python, Pangolin, Serpent Eagle, etc.. are also found
i Wis Sanctuary;

AND WHEREAS, the forests of this Sanctuary intercept rainfall and help recharge
ground water aquirer and protect rivers and siceams against siltation by minimizing soil
erosion and the Sanctuary has a well knit network of 159 streams spreading throughout
the Sanctuary, out of wiich 82 are perenuial or serai perenniai and the rest 77 sireams are
of seasonal nature. Subarnarekha River, Subarnarekha Canal and Dimna Lake are fed by
these streams;

AND WHEREAS, it is necessary to conserve and protect the area around the protected
arca of Dalma Wildlife Sanctuary as Eco-sensitive Zone from ecological and
environmental point of view;

-~

AND WHEREAS, a draft notification under sub-section (1) read with clause (v) and
clause (xiv) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29
of 1986) was published in the Gazette of India, Extraordinary, vide notification of the
Government of India in the Ministry of Environment and Forests number S.0O. 691(E),
dated the 5™ April, 2011, as required under sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, inviting objections and suggestions from all persons likely to be
affected thereby within a period of sixty days from the date on which copies of the
Gazette containing the said notification were made available to the public;

AND WHEREAS, copies of the Gazette containing the said notification were made
available to the public on the st April, 2011;

AND WHEREAS, all objections and suggestions received in response to the draft
notification have been duly considered by the Central Government;

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) read with
clause (v) and clause (xiv) of sub — section (2) of section 3 of the Environment

_.L“,
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(Protection) Act, 1986 (29 of 1986) and sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby notifies the area up to five
kilometers from the boundary of the protected area of the Dalma Wildlife Sanctuary
enclosed within the boundary described below in the State of Jharkhand as the Eco-
scnsitive Zone (herein after called as the Eco-sensitive Zone).

1. Boundaries of Dalma Wildlife Sanctuary Eco-sensitive Zone. — (1) Dalma Wildlife
Sanctuary is bounded by the forests of Dhalbhum and Saraikela Forest Division of
Jharkhand and Kansabati Forest Division of West Bengal, Jamshedpur township and
Chandil sub divisional town are merely 0 -5 kilometers from the boundary of Dalma
Wildlife Sanctuary.

(2)The said Eco-sensitive Zone covers an area of 522.98 square kilometer in Jharkhand,
consisting of the followings, namely:-
(i) enclave villages:
Total number of villages - 85
Area to be included in the Eco-sensitive zone:

Non-forest area - 200.28 square kilometers
Forest area- 198.30 square kilometers
Total- = 398.58 square kilometers;

(i) villages situated outside the boundary of Protected Area:
The Total number of villages - 51
Area to be included in the Eco-sensitive zope:

Non-forest area - 80.45 square kilometers
Forest area - 43.95 square kilometers
Total = 124.40 square kilometers;

(iii) development bhlocks:
Patamda, Jamshedpur and Golmuri blocks of East Singhbhum district and Chandil
and Nimdih blocks of Saraiakela- Kharsawan district;

(iv) District wise area:

Name of District Area of eco-sensitive zone

East Singhbhum 377.89 square kilometers

Saraikela- Kharsawan 145.09 square kilometers
Total | 522.98 square kilometers

(3) The map of the Eco-sensitive Zone is appended to this notification as Annexure 1
and the list of the villages falling within the Dalma Eco-sensitive Zone is annexed as
Annexure 2.

2. Zonal Master Plan for the Dalma Eco-sensitive Zone. — (1) A Zonal Master Plan for
the Dalma Eco-sensitive Zone shall be prepared by the State Government, in such manner
as are specified under the Wild Life (Protection) Act, 1972 (53 of 1972), the law relating
to town and country planning for the time being in force in the State, the divisional

\R&;*ww m,a.,, jm)
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working plans and the guidelines issued by Central Government, within a period of one
year from the date of this notification and approved by the Central Government in the
Ministry of Environment and Forests.

(2)  The Zonal Master Plan shall be prepared in consultation with all concerned State
Departments like Department of Environment and Forests, Urban Development, Tourism,
Municipal, Revenue and the Jharkhand State Pollution Control Board with a view to
include various aspects of the environment and ecology.

(3) The Zonal Master Plan shall provide for restoration of denuded areas,
conservation of existing water bodies, management of catchment areas, watershed
management, groundwater management, soil and moisture conservation, needs of local
community and such other aspects of the ecology and environment that need attention.

(4)  The Zonal Master Plan shall demarcate all the existing worshipping places,
village settlements, types and kinds of forests, agricultural areas, fertile lands, green
areas. horticultural areas, orchards, lakes and other water bodies.

&) No change of land use from green uses such as tea gardens, horticulture areas,
agriculture parks, etc., to non green uses shall be permitted, provided that with a view to
meet the residential needs of the local residents and the natural growth of the local
populations existing on the date of this notification. the conversion of agricultural land
for personal residential purposes may be allowed, subject to the restriction that no
concrete construction shall be allowed within 300 meters from the boundary of the
Dalma Wildlife Sanctuary. ’

(6)  Pending the preparation of ‘the Zonal Master Plan for Eco-sensitive Zone and
approval thereof by the Central Government, all new activities (specified in Annexure 3)
shall be allowed only after the proposals are scrutinised and approved by the Monitoring
Committee referred to in paragraph 4.

) There shall be no consequential reduction in forest area, green area and
agricultural area and the unused or unproductive agricultural areas may be converted into
forest areas.

®) The Zonal Master Plan shall be a reference document for the Monitoring
Committee of the Eco-sensitive Zone for any decision to be taken by them including
consideration for relaxation.

9) The Central Government and the State Government may specify other measures,
if it considers necessary, in giving effect to the provisions of this notification.

3. Prohibited, regulated and permitted activities in Eco-sensitive Zone.- Subject to
the provisions of this paragraph, the activities in the Eco-sensitive Zone shall be regulated
in accordance with Annexure 3 to this notification. A
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(1) Industrial Units:

(a) On or after the publication of this notification in the Official Gazette, no new
polluting industries shall be allowed to be setup within the Eco-sensitive Zone;

(b)  any non-polluting, non-hazardous, small-scale and service industry, agriculture,
floriculture, horticulture or agro-based industry producing products from
indigenous goods from the Eco-sensitive Zone, and which do not cause any
adverse impact on environment, may be permitted in the Eco-sensitive Zone;

(c¢)  no establishment of new wood based industry shall be pérmitted within the limits
of Eco-sensitive Zone.

(2)  Quarrying and Mining:

(a) No mining activity except for bona-fide domestic use of the local residents shall
be allowed within the of Eco- sensitive Zone.
(b)  No crushing activity shall be allowed within the Eco-sensitive Zone.

3) Construction Activities: ,
No new construction of any kind shall be allowed in the area falling within a
distance of three hundred meters from the boundary of the Dalma Wildlife Sanctuary.

“4) Trees: y

There shall be no felling of trees either on forest, Government, revenue or private
lands, without the prior permission of the State Government in case of forest land, and
the respective District Collector in case of Government, revenue and private land, granted
in such manner as may be laid down by the State Government.

(5) Tourism:

Tourism activities shall be allowed in accordance with the Tourism Master Plan,
with emphasis on eco-tourism, eco-education and eco-development, to be prepared by the
Department of Tourism of the State Government in consultation with the Department of
Environment and Forests which shall also form a part of the Zonal Master Plan.

(6) Natural Heritage Sites:

(a) The sites of valuable natural heritage in the Eco-sensitive Zone shall be identified,
particularly rock formations, waterfalls, pools, springs, gorges, groves, caves,
points, walks, rides, etc., and plans for thefr conservation in their natural setting
shall be incorporated in the Zonal Master Plan.

(b).  The development or construction activities at or around the heritage sites shall be
regulated in accordance with the Model Regulations for Conservation of Natural
and Man-made Heritage Sites formulated by the Central Government in the
Ministry of Environment and Forests which shall form part of the Zonal Master
Plan and Sub-zonal Master Plan.
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(7
(@)

(b)

®)
(a)
(b)

(©)
(d
()
)
(a)

(b)

10

(11)

(12)

Man-made heritage sites:
Buildings, structures, artifacts, areas and precincts of historical, architectural,
aesthetic, and cultural significance shall be identified in the Eco-sensitive Zone

. 3 1 1011l0vl thas 4 s trirnlirdiss  dlanaie
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interiors wherever deemed appropriate, shall be prepared and incorporated in the
Zonal and Sub-zonal Master Plan.

The development or construction activities at or around the heritage sites shall be
regulated in accordance with the Model Regulations for Conservation of Natural
and Manmade Heritage Sites referred in clause (b) of sub-paragraph (6).

Ground Water: .

Extraction of ground water for bona-fide agricultural and domestic consumption
of the occupier of land shall be allowed.

Extraction of ground water for industrial, commercial use shall require prior
written permission, including the amount that can be extracted, from the State
Ground Water Board and the Monitoring Committee. '

No sale of ground water shall be permitted except with the prior approval of the
Monitoring Committee constituted under paragraph 4.

The conservation of water and its distribution, from existing facilities within the
Eco-sensitive Zone, other than sanctuary and forest areas, shall be regulated in
accordance to the provisions of the Forest (Conservation) Act, 1980 (69 of 1980).
Appropriate steps shall be taken to prevent contamination or pollution of water,
including from agriculture activities.

Protection of Hill Slopes:

The Zonal Master Plan shall indicate areas on hill slopes where no construction
shall be permitted.

No construction on existing steep hill slopes or slopes with a high degree of
erosion shall be permitted.

Road: y
Widening and strengthening of existing roads and construction of new roads may
be allowed in the Eco-sensitive Zone.

Use of Plastics:
No person shall use plastic carry bags within the Eco-sensitive Zone area and the
disposal of plastic articles shall be prohibited.

Noise pollution: ‘

The Environment Department or the Forest Department of the State Government
shall be the authority to frame and issue guidelines and regulations for the control
of noise in the Eco-sensitive Zone.

A
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(13) Discharge of effluents:
No untreated or industrial effluent shall be permitted to be discharged into any
water body or land within the Eco-sensitive Zone and the treated effluent shall
meet the provisions of the Water (Prevention and Control of Pollution) Act, 1974.

(14) Solid Wastes:
(a) The solid waste shall not be disposed off in the Eco-sensitive Zone:

Provided that the Monitoring Committee shall indentify a site for disposal of such
solid wastes in accordance with the provisions of the Municipal Solid Waste
(Management and Handling) Rules, 2000 notified by the Central Government in
the Ministry of Environment and Forests vide notification number S.0. 908 (E),
dated the 25™ September, 2000, as amended from time to time;

(b) (1) the local authorities shall prepare plans for the segregation of solid wastes into
biodegradable and non-biodegradable components;
(i1) the biodegradable material may be recycled preferably through composting or
vermi culture;
(iii) the inorganic material may be disposed in an environmentally acceptable
manner at site identified outside the Eco-sensitive Zone; and
(iv) no burning or incineration of solid wastes shall be permitted in the Eco-
sensitive Zone.

(15) Natural Springs:
The catchment area of all springs shall be identified and plans for their
conservation and rejuvenation of those that have run dry, in their natural setting,
shall be incorporated in the Zonal Master Plan and the State Government shall
issue guidelines to prohibit the activities at or near these areas.

4. Monitoring Committee (1) In exercise of the powers conferred by sub-section
(3) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), the Central
Government hereby constitutes a Committee to be called the Dalma Eco-sensitive Zone
Monitoring Committee to monitor the compliance of this notification.

(2) The Monitoring Committee referred to in sub-paragraph (1), shall consist of the
following members, namely:-

(a) the Commissioner of Kolhan Revenue Division — Chairman;
(b) arepresentative of the Ministry of Environment and Forests, Government of India
Member;

(¢) a representative of the Central Pollution Control Board, constituted under sub-
section 1 of section 3 of the Water (Prevention and Control of Pollution) Act,
1974 (16 of 1974) — Member;

(d) a representative of the Department of Forests and Environment, Govemment of
Jharkhand - Member;

(¢) a representative of the Department of Mines, Government of Jharkhand —
Mcmber;

1161 GI/l2012—4
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3)

(4)

(f) a representative of the Department of Industries, Government of Jharkhand —
Member;

(8) a representative of the Department of Revenue, Government of Jharkhand —
Member;

(h) a representative of the Department of Irrigation, Government of Jharkhand —
Member;

(1) arepresentative of the Department of Public Works, Government of Jharkhand —
Member; :

() a representative of Non-governmental Organizations working in the field of
environment (including heritage conservation) to be nominated by the Ministry of
Environment and Forests, Government of India — Member;

(k) the Regional Officer, Jharkhand State Pollution Control Board, Ranchi — Member;

(1) the Senior Town Planner, Government of Jharkhand— Member;

(m) one expert in the area of ecology and environment to be nominated by the
Ministry of Environment and Forests, Government of India — Member;

(n) the Divisional Forest Officer, Incharge of the Dalma Wildlife Sanctuary —
Convener. . '

The powers and functions of the Monitoring Committee shall be restricted to the
compliance and monitoring of the provisions of this notification.

In case of activities requiring prior permission, under the provisions of the
notification of the Government of India in the Ministry of Environment and Forests
number S.0. 1533 (E), dated the 14" September, 2006 published in the Gazette of
India, Extraordinary, Part I, Section 3, Sub-section (ii), the Monitoring Committee
shall refer all such matters to the Central Government in the Ministry of
Environment and Forests for prior clearances under the provisions of the said
notification.

) The Monitoring Committee may invite representatives or experts from concerned

Departments or associations to assist in its deliberations depending on the
requirements on issue to issue basis. \

The Chairman or the Convener of the Monitoring Committee shall be competent to
file complaints under section 19 of the Environment (Protection) Act, 1986 (29 of
1986) against any person who contravenes the provisions of this notification.

The Monitoring Committee shall submit the annual action taken report of its
activities by the 31" March of every year to the Central Government in the Ministry
of Environment and Forests.

The Central Government in the Ministry of Environment and Forests shall give
such directions. from time to time, to the Monitoring Committee as it may consider
necessary for effective discharge of the functions of the Monitoring Committee.

s -
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Annexure 2

[See paragraph 1(3)]

List of villages falling within the areas of Dalma Eco-sensitive Zone.

Part I-Enclave Villages

S.No.[ Name of | Administrafiv | Thana | Area of [Forest | No.of |[Population
Village | € Block No. X:‘“ﬁg 3;eﬁa) Houses
(0 (2) 3) 4) ) (®) %) )
1 |Bonta Patmda 119/14 | 1371.32 1798.20 | 249 1286
2 {Kutimakul Patmda 120/15] 180.62 | 65.13 40 232
3 [Bhadudih Patmda 121/16 | 205.69 | 54.97 21 136
4 [Saldoha Patmda 122/171 196.29 | 87.12 19 118
5 [Haludbani Patmda 123/18 1 320.88 |232.37 108 504
6__ |Patipani Patmda 124/19 | 425.68 | 366.28 56 246
7 _|Mirzadih Patmda 137/20{ 577.70 31580 205 991
8 |Geruwa Patmda 138/21 | 484.31 {350.29 129 561
9 {Brajpur Patmda 139/22 ] 155.91 [ 76.23 24 115
10 _|Punsa Patmda 140/23 | 302.71 |138.45 116 604
11 [Nutandih Patmda 141/24| 808.44 1437.87| 215 1014
12 |Bataluka Patmda 142/25] 544.31 |394.32 104 527
13 {Amdaphar Patmda 143/15| 368.56 |249.33 67 284
14 |Apo Patmda 144/15| 859.59 |428.66 219 1086
15 |Sari Patmda 145/26 774.78 [475.68| 218 1114
16 |Laylam Patmda 146/27 | 1057.63 | 550.97 273 1510
17 |Pagda Patmda 164/451 34992 |170.23 174 883
18 |Kumari Patmda 166/47 1 286.56 |152.72 132 596
19 |{Chimti Patmda 167/48 | 336.55 |226.97 104 459
20 {Kukru Patmda 400/15| 248.52 112091 86 440
21 |Ghoraban Patmda 401/15| 617.99 [331.19 113 565
22 {Jamdih Patmda 402/15] 615.45 [509.22 130 708
23 {Jhunjhka Patmda 405/16 | 1183.49 [751.07| 252 1219
24. Khokoro Patmda 524/10| 914.55 |766.36 98 450
25 [Baghra Patmda 117/12| 290.51 | 54.97 223 1204
26 __|Koyani Patmda 118/13] 947.56. 1664.74 | 443 . 2546
27 1Goburghu Patmda 147/28 | 1042.51 |683.92 291 1361
28 |Kundruko Patmda 148291 150,17 | 35,52 45 195
29 |Bamni Patmda 149/30| 534.80 1166.701 213 1019
30 |Gagiburu, Patmda 154/35| 225.02 10.15 130 690
3 Beldih Patmda 161/42 1 947.75 |281.51 359 1865
32 |Buridih Patmda 162/92| 73.00 | 65.14 2 22
33 |Dhusra Patmda 163/44 | 430.83 |181.90 186 920
‘B4 |Rapcha Patmda 165/461 222.16 82.14 81 430
55 |Andharjho Patmda 168/49 | 772.66 |346.79| 296 1701
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36 [Dangdung Patmda 169/50 | 755.01 {353.68; 226 1222
37 |Dhobni Patmda 170/51 | 57270 {325.06{ 129 801
38 |Tungburu Patmda 404/16 | 287.94 | 33.49 119 600
39 |Jorisa Patmda 406/16 | 450.57 |175.44! 118 515
40 |[Dangardih Patmda 523/09 | 247.76 | 72.63 143 685
41 |Kaira Patmda 525/11 | 1170.59 | 723:114{ 203 1062
42 [Somadih Patmda 526/06 | 290.45 | 3060 | 131 665
43 |Bachkamk Nimdih 254 199.85 | 93.85 81 426
44 |Tankocha Nimdih 274 341.00 |212.77 78 393
45 |Ugdih - Nimdih 243 72.84 14.85 168 776
46 |Bumdungr Nimdih 244 92.40 13.81 311 1426
47 |Tengadih Nimdih 275 878.16 |[386.38| 252 1149
48 |Jharridih Nimdih 276 323,81 | 17.23 42 217
49 |Tetla Nimdih 278 323.81 |114.63| 271 1024
50 [Lupungdih Nimdih 279 342.21 55.44 403 1877
51 |Pitki Nimdih 280 189.11 | 33.83 152 768
52 |Chelema Nimdih 310 764.81 [210.59| 569 2686
53 |Bandhdih Nimdih 312 863.78 |586.08 31 159
54 |Dahubera Nimdih 314 258.69 | 72.70 110 499
55 |Makulako Chandil Ch268 | 34435 |238.28 70 347
56 |Kadamdih Chandil Ch247 | 72.30 14.25 101 544
57 |Shaharber Chandil Ch252 | 190.83 | 23.53 251 446
58 |Sikli Chandil Ch253 | 80.84 37.53 50 249
59 |Baralakha Chandil Ch255| 179.75 | 30.79 73 391
60 [Pata Chandil Ch256 | 350.65 [129.88] 242 1241
61 [Chilgo Chandil Ch265 | 21699 | 56.94 341 1788
62 |Chakulia Chandil Ch266 | 186.61 | 48.80 135 657
63 |Sharharber Chandil Ch267 | 531.68 |312.02] 253 1253
64 |Tulin Chandil Ch269 | 264.12 |151.81 30 135
65 |Katjhor Chandil Ch270 | 446.85 [153.03| 275 1373
66 |Hamsda Chandil Ch271| 423.83 |213.39 143 701
68 |Humid Chandil Ch273 | 95.41 23.70 209 923
69 |Kadamjho Chandil Ch311 | 479.12 [37842| 62 250
70 |Asanbani Chandil Ch325 | 1532.27 | 780.09| 275 1467
71 {Ramgarh Chandil Ch326 | 696.38 [373.99| 153 702
72 |Kanderber Chandil Ch327 | 662.05 |315.00| 256 1223
73 |Suklahra Golmuri Gh 482.75 |208.27 131 650
74 |Dalapani Golmuri Gh 477.79 |284.24 68 378
75 _|Jhantipaha Golmuri Ghll34 | 9891 98.86 24 131
76 |Kudlung Golmuri Gh 321.15 |142.04| 105 569
77 {Beko Golmuri Gh 518.64 |185.08 231 1070
78 [Kalajhor Golmuri GhlI38 | 399.38 |164.76| 147 708
79 |Chhotoban Golmuri Gh -| 422.04 {18565 158 759
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| 80 |Palasbani | Jamshedpur Gh 038.26 [318.93| '334 2006
81 |Bhelaipah | Jamshedpur | Ghll46 567.96 |236.07| 243 1287
82 |Deoghar Jamshedpur | Ghll47 | 50621 |181.86 271 14353
83 |Baliguma Jamshedpur | GhlISO | 216.36 140.12 1 1958 8898
84 |Pardih Jamshedpur Gh 324.65 |137.26| 5878 29388
85 (Dimna Jamshedpur Gh 450.75 | 60.94 | 6004 29974
Total | 39858.22 | 38585. | 40336 198974
Part 11- Villages situated outside the boundaries of Protected Area.
!T No.| Name of | Administrativ | Thana Area of [Forest | No. of Population
Village e Block No. Village Area Houses
(in Ha) |(in Ha)
(1) Q2) 3) ) 5) (6) (7 ®)
1 |Baghra Patmda 117/12] 299.51 | 54.97 223 1204
2 |Dangdung Patmda 169/50| 755.01 1353.68| 226 1222
3 |Dhobni Patmda 170/51| 572.70 [325.06 129 801
4 |Dangardih Patmda 523/09 | 247.76 | 72.63 143 685
5 _{Barudih Patmda - 248.00 | 91.60 120 - 628
6 |Barubera __Patmda - 131.00 | 29.14 101 510
7 _|Bankucha Patmda - 774.00 | 70.24 400 1993
8 [Loadih Patmda - 192.00 | 30.73 162 856
9 |Paharpur Patmda - 355.00 | 55.02 198 1186
10 |Raherdih Patmda - 123.00 4.05 103 503
11 |Chamdih Patmda - 142.00 5.37 87 493
12 |Rakhdih Patmda - 171.00 | 61.62 78 397
13 |Rupsham Patmda - 249.00 15.98 159 874
14 |{Muchidhi Patmda - 178.00 | 18.31 127 671
15 |{Champir Patmda - 71.00 20.36 44 237
16 {Jilingdun Patmda - 55.00 21.86 30 148
17 {Jawa Patmda - 204.00 | 76.39 109 478
18 |Lekro Patmda - 210.00 | 19.81 67 352
19 |Kherwa Patmda - 816.00 133626 373 1942
20 |Gordih Patmda - 164.00 | 48.63 167 917
21 |Jharbani Patmda - 93.00 |1205.0| - 69 339
22 [Naingjuri Patmda - 113.00 | 13.15 46 217
23 |{Sishda Patmda - 25200 | 72.85 | 175 403
24 [Sarjumli Patmda - 89.00 11.23 37 193
25 |Lachhipur Patmda - 260.00 8.34 217 1016
26. |Bantoraya Patmda - 39.00 8.12 151 709
27 |Bansgarh Patmda - 262.00 0.47 149 725
28 [Poklabera Patmda - 373.00 | 19.53 278 1388
29 |[Patamda Patmda - 398.00 | 172.98 376 2187
30 |Amjhor Patmda - 397.78 - - 128
31 |Sunderpur Patmda - 380.42 - - 68
32 |Bandih Patmda - 90.41 - - 107
33 {Murugdih Patmda 325.60 | 50.99 176 1020

-
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34 [Barhadih Golmuri- |- 197.20 |318.17 80 106
cum-Jugsalia
35 ' |Parasdung Golmuri- - 246.15 1264.72| 100 38
ri cum-Jugsalia
36_[Ugdih Nimdih |- 71.00 | 3.70 | 168 776
37 |Janta Nimdih - 250.00 | 9.87 226 1101
38 |Kamadula Nimdih - 49.00 8.80 39 206
39 |Bagri Nimdih - 205.00 | 10.57 134 732
40 _|Burudih Nimdih - 174.00 | 82.26 55 281
4] |Atasimal Nimdih - 64.00 7.13 32 171
42 |Murugdih Nimdih - 325.00 | 50.99 176 1020
43 |Rupadhi Nimdih - 59.00 9.99 38 198
44 _|Kishundih Nimdih - 168.00 5.65 120 637
45 |Pathardih Nimdih - 88.00 6.98 91 424
46 |Phaeranga Nimdih - 86.00 4.11 111 489
47 |Bankada Nimdih - 214.68 - - 73
48 _|Singati Chandil 190.00 | 45.00 227 1148
49 |Kashidih Chandil - 210.00 | 47.00 102 552
50 |Khuchidih Chandil - 562.00 |22532| 234 1197
51 |Karnidih Chandil - '259.00 | 20.00 247 1305
Total 12439.62 | 4394.6 | 6800 35051
Annexure 3
[See paragraph 3]
Activities to be prohibited, regulated or permitted within the
Eco-Sensitive Zone around Dalma Wildlife Sanctuary
Sl No. Activity Prohibited Regulated | Permitted
1) 2 3) C) 6))
1. Commercial Mining Yes
A Felling of trees Yes
3. Setting of saw mills Yes
. 4. Setting of industries causing pollution (Water, Yes
' Air, Soil, Noise, etc.)
s Establishment of hotels and resorts Yes
- 6 Commercial use of firewood Yes I
|
7. Drastic change of agriculture systems Yes
T 8. Commercial water résources including ground Yes
water harvesting
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| 9— | Aﬁgtablishment of major hydroelectric projects Yes
10 Erection of electrical cables Yes
1L Ongoing agriculture and horticulture Yes
practices by local communities
14 Rain Water harvesting Yes
13, Fencing of premises of hotels and lodge Yes
14. | Organic farming Yeg
15. Use of polythene bags by shopkeepers Yes
"~ 16. | Use of renewable energy source Yes
17. Widening of roads Yes
18, [ Movement of vehicular traffic at night Yes
19. Introduction of exotic species Yes
| 20. |Useor production of any hazardous Yes ]
substances
21 Undertaking activities related to tourism like Yes
over-flying the National Park area by any
aircraft, hot-air balloons
2. Protection of hill slopes and river banks Yes
23. Discharge of effluents and solid waste in Yes
natural water bodies or terrestrial area
24, | Air and vehicular pollution Yes
]» 25. Sign boards & hoardings Yes
26. | Adoption of green technology for all activities Yes

[F. No. Jharkhand/1/2011- -ESZ)
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